FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liguidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF TRADOHUB B2B LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor TRADOHUB B2B LIMITED (Formerly known as
Igenius E-Commerce Private Limited)
2. | Date of incorporation of corporate debtor 24/07/2014
3. | Authority under which corporate debtor is RoC-Ahmedabad
incorporated / registered
4, | Corporate Identity No. / Limited Liability U52512GJ2014PLC080207
Identification No. of corporate
Debtor
5. | Address of the registered office and A-906, Titanium City Center, Near Sachin Towers, 100
principal office (if any) of corporate Feet Ring Road, Ananadnagar, Satellite, Ahmedabad
Debtor 380015, Gujarat
6. | Estimated date of closure of insolvency 20/05/2022
resolution process
7. | Liquidation commencement date of Date of Order is 06/03/2023
corporate debtor (Copy of order uploaded on 09/03/2023)
8. | Name and registration number of the Sachin Naveen Sinha
insolvency professional acting Liquidator IBBI/IPA-002/IP-N00939/2019-2020/12985
9. | Address and e-mail of the Liquidator, as N-203, Parshwanath Metro City, Nr. H.B. Kapdia School,
registered with the Board Sakar Street, T.P. 44, Chandkheda, Ahmadabad-382424,
Gujarat sachinsinhaassociates@gmail.com
10. | Address and e-mail to be used for A/25, O/o Ashutosh, Silver Arc, Opp Pansikura Hotel, B/h
correspondence with the Liquidator Townhall, Ellisbridge Road, Ahmedabad-380009, Gujarat.
cirptradohub@gmail.com
11. | Last date for submission of claims 06/04/2023

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the
commencement of liquidation of the TRADOHUB B2B LIMITED (Formerly known as Igenius E-Commerce Private
Limited) on 06/03/2023 (Copy of order uploaded on 03/03/2023).

The stakeholders of TRADOHUB B2B LIMITED (Formerly known as Igenius E-Commerce Private Limited), are
hereby called upon to submit their claims with proof on or before 06/04/2023 to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under
section 38.]

Name and Signature of Liquidator:

Date: 11/03/2023
Place : Ahmedabad

SACHIN NAVEEN SINHA
Liquidator
IBBI/IPA-002/IP-N00939/2019-2020/12985
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PUBLIC ANNOUNCEMENT
{Reguiation 12 of the Ingohney and Bankruptey Baard af fo
fLiguidation Process) Regulalions, 2015)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTYI/IES

Antriksh Bhawan, 22, K.G. Marg, Mew Delhi-110 001

APPENDIX-IV-A

Registered Office : 9th Fleor,

@pnb Housing

Finance Limited
Har K1 Baat

PH. - 011-23357171, 23357172, 23705414, Website : www le.'_l |'u'_||15in|:'|.r_-!_'m1
BRANCH OFFICE: 305-308, THIRD FLOOR, TITANIUM SQUARE ADAJAN CHAR RASTA, ADAJAN, SURAT, GLJRAT - 395009

@» TATA CAPITAL HOUSING FINANCE LTD.

TRADOHUE B2B LIMITED

Regd. Oftice ; 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam

Private Limiled), ane horeby called upan 1o submit their claims with prood on ar before
D604/ 3023 to the ligusd ator atthe address memicned against Rem Mo, 10

The linancial creditors shall submit their claims with prosd by electronic means oly. All other
creditars may submitthe claims with proaf in person, by post or by electranic means.
Submiszion ol lalse or misleading proof of claims shall aliract penalties.

[In caza a stakshobder does nat submid #s claims during tha Equidation process, the claims
subsmittesd by sweh a stakehoider durng the corparabe ingalvency resolution process under the
Insohvency and Bankrupecy Board of India {Inschvency Resolition Process for Corporate
Fersons) Regulations. 2016, shall ba deamed to be suhmitted mdar section 38,

TATA .. k i ol o jn vy In Exercise of the Powers under the Securitisation and Recenstructien of Financial Assets and Enforcement of Security Interest Act, 2002 Rule 8 (5) Read with provise to Rule
Marg, Lowee Parel, Mumbsai 400013, CIN No. UGT130MH2006PLC1 87552, el =T DETAILS B e T TRELE. indicated in Colum hat the below described bl
T e s b - T Mot &t n o the Public in General and in particular to wers) & guarantor(s) ndic n Cobumn no-A that the SEr Immovalile {ies)
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) 1. | Name of comarate debtor TRADOHUE BZB LIMITED (Formerty knowr i described in ﬂﬂ.’f Mo. - D mortgaged/charged to the Secured Creditar, the Constrictive/Physical Fotsassion of which has baen taken (as described in Cokima Na..C) by the|
|  kErius E-Commerte Privals Limiled) authorized Officer of M5 PNB Houwsing Finance Limidted/Secured Creditor, will be sold an "A5 IS WHERE 15, A5 15 WHAT 15 and \WHATEVER THERE 15 BASES" as per the detalls
(As per Rule 8{1) of the Security lntarast_Eninrc&mam Rules, 2002} 7. | Dl of incorporalion of corporate deblar 24/017/2014 mentioned below. : _
Whereas, the undersignad baing e Authonzed Oflicer of the TATA Caplial Housing 3. | Aumorty under wihich comorale debier  RaC-Ahrmedabad Conzidaring the Reserve Price of Re. 1.74,15,000,00/- {Rupess One Crore Seventy Four Lakh Fiftean Thousand Only} for progerty mentioned heren b low, interssted buyers frgaml
Finance Limited., under the Securiization and Reconsiruceon of Financial Assefs and 5 incomorated egistersd Finsnce Limited on or befars 28.03.2023 time tl § pm. o P in sesled envelope containing B of 103 amount af offer price In favour of M/s PR Housing
Enforcemeant of Sacurnity Inferast Act, 2002 and in exarcise of powers conferred under section | | 4. | Corporaie Idemity Mo, / Limied Lislty | U5251 26201 4PLGOS0Z0T Sealed Envelope containing offeris shall be opened on next working day of 28.03.2023 at 11 a.m in presence of all persons who had furnished offers.
1312} readwi 3o ha Secury inorst Encrosment] e, 2002 sudadmand | || ercston t, of g it ol kg By T o R R ey Kt T Dot e O
notice dated as below calling upon the Borrowers o repay the amount mensioned in the 3. | Adarest of M reqistered office and A-00E, Teanium Gy Center, HEE[E‘EH"_ Tarwers, Emvelo p:!wiﬂmult ::?ﬂ:ini:bg DD of 10% Of offer price shall not be consideredfentertained under :'rl]rlcin:urruhm:u. oo I g ppu
notice within 60 days from the date of the said notice, principal offics (if any) of comporate 100 Feet Ring Raad, Ananadnagar Satulite, If only one offer is received, then acceptance or dendal of such offer shall be at sole discretion of A.0,
The borrower, having falled to repay the amourd, notic is hereby given to the bormower, jn | | (dettor _____ Arnedabad 380015, Gujar Loan Number | Mame of the Borrower/Co-Borrower/ | Demanded | Mature of D::I;rq‘rlimufﬂm Reserve EMD Bid Known
property descrbed herain bedow In axarcise of powers conlamad cn him under seclion 13(4) R L T C— s S (HY
s d with ruli B of the Said Rul 7. | Lcpscation commencement date of Date of Order i 0B03/2023 (Copy of arder Ll 13
1 Ch rean with rule b ot ihe said Rules. comorate tebine upkasded on 03/03/2023) HOU/SRT/ | Mr. Chirag Kiritbhal Gorashiya, Rs. {Physical) | Plat Mo 10, Narotam Magar, Rs Rs 1,00,000/- NA
Tha borrower, in parficular, and the public in general, are hareby cautioned not 1o deal with | 3 jame and mgisration number of the | Sachin Mavesn Sinha 0818/565731 | Mrs. Khushbu Chiraghkumar Gorashiya | 2.20,71.473.72/- Ajarnal  Chewk, N BOB, [ 1,74,15,000/- | 17,21,500/-
the property and any dealings with the property will be subject to the charge of the TATA rescivercy professind acting as BP0 PO 201 0202011 2085 RO TAT | Semeninre: ML e Sreohh! Pl Sk R il i P il
Caplta Housing Fnance Liniled, or an amount fedarmad tnbeiow along with inkevest thereon ot “*Tagether with the further interest @018% pa as applicable, mcidental experses, cost, changes et incurred wpto the date of nt anclor realizaticon tharecd
. = — — — = - - [t i il ! I N i = i 1} Y NG 1 ] L
and F}EII'IEJ interest, I:J'IH.I"QB‘S.G'EG'IE-HC.“GTI'I date of dernand notice. . . _;'J.d'_:lrgsg Al e-mail HTIII'E'.-II]IIlj-ah[ & W-203, Parshwanath Metm {i'l!.l. N H.E. Kapilia ||:'|EHEE note that in terms of Rule 9(3) ol LHF; Secunty Interest [Enforcement) Rules, 2002, 1E= bidderisl/the purchaser is legally bownd {o deposit 25% of the amaunt of sale poce, {incusive of
The borrawer's alenSan ks invited 1o provisions of sub-saciion (3) of Section 13 of tha Acl, in registerad with the Board School, Sakar Streat, TP 44, Chandieda, eamfél oy :F-l-':llthg ?]m; E-ayE-:-r nat kater tr'-aﬂ[ r'-re-'l -'r-;vﬂvngﬁu:lfg.- rzr::fjﬁ may be ':mf-:-w{'j:,a'nr::"":'“r of :hl-:geru;sj- only after rln_e-:e--sl;l;:d 55—"": o t;ehs-am:ﬂn:e Eiﬂw Sfurﬁg ;re::-hf:-r n
1 I Anmanahan-IE2424, accordance with Rule 9(2] of the Securty Interest (Enforoement) Rules, . The: remaining T5% of the £ wabe consderation amound has to be deposited by the purchaser withn &%’ fram
respactoftime available, to redeem the secured assets. m”::;ggi%%";g; SR ;.Jl're- -:Ialte -::-'_attrlr-:u'.lle e -:-fs-slelt?;-zrma:n:m Iate;;r-cl -:'- !!'E'fa-l.ﬂt-s-"ril.lﬂ _denln.'rslt the authonized -:-ffie-: sl':i; forfeit tlhelllim DF‘TM -:-Fsﬂ: -:n'ls.:-:lerazlnlnﬁ'a?r;;mrln 15 dayz from the
Mame of i B I e P T T T B e L el T ate al expiry of mandatory perad o ays menlioned m the wale confirmation letter and the propertyfsecured assed shall be resold &35 per the pravigions o L.
j.-l.m Ld;ﬂ wal :."rnﬁniﬂ [III'II;:!:“- Pul%ﬂ.'ﬂm 10, | Address “;ﬂ E'T;Umtfﬁ;ﬂf J;-'IEE'- 0o WTMM Mﬂ:ﬁhm‘ ;EHHS?E?E;M re:a;eg"t_n '".-?fw Il.'d theeﬂﬁnﬁ;ﬁ' or nhtiamin:l the dacuments and for any other guery or to registration, you have to co-ordinate Me Suhag joshi at Mobile No, »51
5 _Ilfil-lﬂ H pe Camespanoenca B EEuaanr TerdEtnal EIRG g.& Frad HiHTIS N | orse 18] S0 al feciured] credlar OF &l m'.'h'.n'lbhnu,urlﬂ.mm
Legal Representative(s) s Possession [ | Gujarst clpradohubdpgmal com PLACE:- SURAT, DATE :- 13.03.2023 Sdf- AUTHORIZED OFFICER, PNE HOUSING FIMANCE LIMITED
TCHHL Mr. Nirav Sasikantbhal Adesara Rs. 20122022 | Symbalic 11, | Last date for submission of chaims 0604/2083
025300010 { Bommower, 16,96,614 | Daaanzs |Pessession| | Motice ismereby given thatthe National Company Law Tribunal, Ahmedabad Bench has ordered
0090430 | Mrs. Prafulaben Sasikan Adesara & the commencesmant of liguidation of the TRADOHUIE B22 LIMITED (Farmerty knawn as lgenius FREEEEEE T
& | Mr. Saskontbisol Jeinblel Adesars, E-Cammerce Private Limitec) on 06/03/2023 {Copy of order uploaded on 03403/2023). 2 3 PUBLIC NOTICE FOR
9673079 (Co-Borrawer] The stakaholders of TRADOHUB B28 LIMITED {Formerly known as Igenius E-Commerce @b The Co-Operative Bank of Rajkot Ltd.

Deszcription of the Secured Assets/immovable Properties Mortgaged Properiies: All
the righis, piece & parcel of Immovabée property bearing Flat Ko, 301 on 3d Fleor in
Block/Buildng Me. "57, of which buill-up area admeasuring 38-94 sq. matars, algng with
undivided share proporionate share in fe undernsath land of the bullding and all intarnal
and axternal rights tharelp of the premisesicampus known as “AACE COURSE PARK',
canstructed on non-agricultural land for residertial use bearing Aevenue Survey No. 481
paiki Plot Mo, 110 10, 17 1020 and 22 10 26 sub-Plot No. 45, siuate at Moje Yilage: Rajod,
Sub-District; Rajkof, Distict Rajkot of Gujarat. Bownded as Follows: Easi Stair &

Passaqge, West: Other's Praperty, North: Other’s Property, South: Other's Property. - Name and Signatare of Liquidator
Date :09-03-2023 Authorized Officer | | Date: 11/03/2023 o "“Ef::fu:r;
Placa - G-I.Ijil'ﬂt Far Tata Eﬂji'h| HEII.IE-iTq Finance Limited Place: Ahmedabad IBBLIPA-D02P-ND0930/2019-20240,1 2985

RKaj Bank

Multi State Co-Operative Bank

AUCTION CUM SALE

Sale notice for the sale of secured assef mentioned hereunder by the Authorised Officer of The Co.Operative Bank of Rajkot Ltd, under the Securitization and
Resconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 read with provision to rule 8 (6} of the security Interest (Enforcement)
Rules, 2002 far the recovery of amount due from borowen's. Offers ara invited by the undersigned in s2aled covers for purchass of movablalimmovable property, a5
described hereunder, on 'As |s Where |3 Basis', "As 1z What |s Bazis' and "Whatever I3 There |5 Basis', Particulars of which are given below:-

Lot Mo. | Borrower(s) |
Co-Borrower(s) | Guarantor(s)

Demand Motice
Date & Amt
Possession Date

Reserve Price
EMD anmd Bid
Increase Amount

Dascription of the Immovable / movable property
and Name of Title deed holders

Stress Assets Management Branch,
15t Floor, Kamdharu Complex, Panjara Pola Char Rasta, Ambavadi, Atemedabad-38007 5.

Ph. : (75-26308751/52 » Email : samahmiEbankafbarcda.com FOR SALE OF MOVABLE &
“APPENDIX- IV-A [See proviso to Rule 6(2) & 8(6) 1" IMMOVAELE PROPERTIES

E-Auction Sale Notice Tor Sale ol Movable b Immovable Assets under the Securitisation amd Reconstruction of Financial Assets and Enfarcement of Security Interest Aot
2002 read with proviso to Rule 5(2) &8 [6) ol the Secwrity InterestEnfarcement) Rules, 2002.
Motice is hersty given fo the public in general and in particular io the Borrower(s) and Guaranior (s} that the below described movable 8 immovatble properties morigaged fo Bank of
Baroda ! Consorium Members, the Secured Crediter, the Symbelic possession of which has been taken by the Authorized Officer of Bank of Baroda, Secured Credilor, wil be sold
on "As is whera 5", “As is what is", and "Whatever there is"on 29.03.2023 for recovery of below mentioned account’s, The details of Bormowes!s/Guarantor/s/Secured
Assats/DuesFeserve Pricede-Auction date B Tima, EMD and Bid Incraasa Amound ara mentionad balow

Date & Time of E auction: 29.03.2023 from 2.00 PM to 6.00 PM [with Unlimited Extension OFf 10 Minutes Duration Each)

SALE NOTICE

T
8. Name & Addeass of Dintriptien of th praprty b b T_i"’d ‘tl;“f"d“’""l"'" e i
Mo, Bormowern’ Geararions sold with ksmam encumbrances FH-ERMEAT Ml 5.

2 | Mys. Shiv Refeils and Cokes Pyt | Lot Mo. 1) Factory Land & Building situated st Plat Mo, 2 & 3, GIOC, Chanasma, Dest. Patan :':::"" I“"h"f‘l" ‘"sdh'_"'“n‘ Pt Rs. Rs.
Lid.[Erstwhile Shiv Agre|admeasuring land 3374.85 smt {phot na. 2 1949 smit & plat no. 3. 1425.85 smt & Building) | gustrigs). Total dues e | 1,45,00,000/-| 14,50,000/-
Indusiries) Picot Mo.2 & 3, Chardsimd | i the name of My's. Shiv Refails & Cakas Pyt. Ltd, 34,87,18,435 20/ (Rupess Thrty
GIOC, Patan, Gujara Four Cromes Eghty Seven Lakh
Directon Guaranters - & Jendra Lot Ma, 2] &ll stocks B ravw material, finished, Seme-hreshed, gonds, stores and Spares of the) Fightpen Thiusand Four Husdred R=. Rs.
Umedishal Patel, Mre. Shasmila | company 8t factory and eleewhere etc. moreavar Plant & Machenery, tools & Spares,] thity Ere ard Twansy Paisa Gniy | 2,40, 00,0001 24,00,000-
Jitgndra Patal, M Brakaghkumar | electrfication 2= on ZEI0I01E + intarest at
Umedbhas Patel, Mrs, Gayatri contracienl rite snd other
Prakashiunier Batal isgarcaslid moovey Bainalie

femasd Notoe as por secton 1312]
Dated: 35102008

= Bid Incresase amount Rs. 25,000 = Inspection Date & time for site @ 20.03.2023 for 11 to 3.00 pom.

For detailed terms and conditions of sale, please refer to the link pravided in hitpsiwww.bankofbaroda.infe-auction.him and hitps:fibapi.in Also, prospective bidders
may contacl the authorized aficer Mr.Bhavesh D Modi, Chief Manager, Mob. No. 9838814140 Tax/533T as per Governmenl Bules applicable shall be payabla by purchasar
on sale of Movalle Assstslimmovabla Asseis, (Kindly note that (Sale] of Lot No. 1 will be done only after Lot No. 2 Sold out )

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/ GUARANTOR/ MORTGAGOR
The ahowe mentinned horrowen's is‘are haraby notices to pay the sumas mentioned in Section 13{2) Notice m ful befors the date of suchon, fading which property vall he auctcned) sold and balance duas i

ary will be recowesad with Interest and cost from bamowers/guarantars. S
Place : Ahmedabad Authorized Officer
Date - 1403 2023 Bank of Baroda

CAPRI GLOBAL CAPITAL LIMITED
f&,‘ P RI G LOB&I_ Registered & Corporate Office :- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013

CAPITAL LIMITED Circle Office :- Capri Global Capital Limited : 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]

Sale notice for sale of immovable properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) & 9(1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the Constructive/physical possession of]
which has been taken by the Authorised Officer of Capri Global Capital Limited Secured Creditor, will be sold on “As is where is”, "As is what is”, and “Whatever there
is” on dates below mentioned, for recovery of amount mentioned below due to the Capri Global Capital Limited Secured Creditor from Borrower mentioned below.

| The reserve price, EMD amount and property details mentioned below.

SR.| 1.BORROWER(S) NAME DESCRIPTION OF THE
NO.| 2. OUTSTANDING AMOUNT ; MORTGAGED PROPERTY
1. 1. M/s. Hotel Amar Palace ("Borrower”) | property No 1:-
2. Mr. Baleshwar Ritlal Gupta
3. Mrs. Muunidevi Baleshwar Gupta (Co-
borrower)
LOAN ACCOUNT No.
LNAHE00113-140000065
Rupees 1,41,64,482/- (Rupees One Crore Forty
One Lacs Sixty Four Thousand Four Hundred
Eighty Two Only) as on 21.11.2022 along with
applicable future interest

1. RESERVE PRICE
2. EMD OF THE PROPERTY
3. INCREMENTAL VALUE

RESERVE PRICE: For property
No. 1 :- Rs. 14,68,800/- (Rupees
Fourteen Lacs Sixty Eight Thousand
Eight Hundred Only).

EARNEST MONEY DEPOSIT:

Rs. 1,47,000/- (Rupees One Lac Forty
Seven Thousand Only)

RESERVE PRICE: For property
No. 2 :- Rs. 11,68,920/- (Rupees
Eleven Lacs Sixty Eight Thousand
Nine Hundred Twenty Only).
EARNEST MONEY DEPOSIT:

Rs. 1,17,000/- (Rupees One Lac
Seventeen Thousand Only).
RESERVE PRICE: For property
No. 3 :- Rs. 6,33,420/- (Rupees Six
Lacs Thirty Three Thousand Four
Hundred Twenty Only).

EARNEST MONEY DEPOSIT:

Rs. 63,400/- (Rupees Sixty Three
Thousand Four Hundred Only)
RESERVE PRICE: For property
No. 4 :- Rs. 6,33,420/- (Rupees Six
Lacs Thirty Three Thousand Four
Hundred Twenty Only).

EARNEST MONEY DEPOSIT:

Rs. 63,400/- (Rupees Sixty Three
Thousand Four Hundred Only)
INCREMENTAL VALUE: Rs.
10,000/- (Rupees Ten Thousand Only
for Each Property.

2. LAST DATE OF SUBMISSION

Flat No. 1, GF Tirth| OF EMD

Sagar Apartment, Jai Bhairavnath Owners 3. DATE & TIME OF THE
Association (Regd. No. G 9933 Dt. 03-04- PROPERTY INSPECTION
1998) Situated at land Bearing Final Plot 1. E-AUCTION DATE: 31.03.2023
No. 8 of TPS 24 (Survey No. 265 & 268) of| (Between 1:00 P.M. to 2:00 P.M.)
Mouje Village Rajpur Hirapur, Taluka City| 2, | AST DATE OF SUBMISSION

in _the _district _of _ Ahrfneﬁabad and OF EMD WITH KYC: 30.03.2023
Registration sub District of Ahmedabad — 3. DATE OF INSPECTION:

7, Bhairavnath Road, Mani Nagar, 29.03.2023
Ahmedabad, Gujarat - 380008, =™
(Admeasuring 115 Sq. Yrds.)

Property No. 2:- FlatNo. 5, 2nd Floor as a member of Jai Bhairavnath Owners Association (Regd. No. G 9933 Dt. 03-04-
1998) Known as Tirth Sagar Apartment, Situated at land Bearing Sub plot No. 4/A, of Final Plot No. 8 of TPS 24 (Survey No.
265 & 268) of Mouje Village Rajpur Hirapur, Taluka City in the district of Ahmedabad and Registration sub District of
Ahmedabad — 7, Bhairavnath Road, Mani Nagar, Ahmedabad, Gujarat - 380008, (Admeasuring 75 Sq. Yrds.)

Property No. 3:- Flat No. 8, 3rd Floor as a member of Jai Bhairavnath Owners Association (Regd. No. G 9933 Dt. 03-04-
1998) Known as Tirth Sagar Apartment, Situated at land Bearing Sub plot No. 4/A, of Final Plot No. 8 of TPS 24 (Survey No.
265 & 268) of Mouje Village Rajpur Hirapur, Taluka City in the district of Ahmedabad and Registration sub District of
Ahmedabad — 7, Bhairavnath Road, Mani Nagar, Ahmedabad, Gujarat - 380008, (Admeasuring 50 Sq. Yrds.)

Property No. 4 :- Flat No. 11, 4th Floor as a member of Jai Bhairavnath Owners Association (Regd. No. G 9933 Dt. 03-
04-1998) Known as Tirth Sagar Apartment, Situated at land Bearing Sub plot No. 4/A, of Final Plot No. 8 of TPS 24 (Survey
No. 265 & 268) of Mouje Village Rajpur Hirapur, Taluka City in the district of Ahmedabad and Registration sub District of
Ahmedabad — 7, Bhairavnath Road, Mani Nagar, Ahmedabad, Gujarat - 380008, (Admeasuring 50 Sq. Yrds.)

| For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/

TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

| 1.The Propertyis being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS". As such sale is without any kind of warranties & indemnities.
2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and Secured Creditor shall not be
answerable for any error, misstatement or omission. Actual extant & dimensions may differ.
3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to constitute any commitment or nay
representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured Creditor and to conduct own independent enquiries /due diligence about the
title & present condition of the property / assets and claims / dues affecting the property before submission of bid/s.
4. Auction/bidding shall only be through “online electronic mode” through the website https:/sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service provider M/S eProcurement Technologies
Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.
5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service provider shall not be held responsible for
the internet connectivity, network problems, system crash own, power failure etc.
6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger, Ahmedabad (Contact no. 079-
61200531/576/596/559/598/587/594/.), Mr. Ramprasad Sharma Mob. 800-002-3297/ 79-6120 0559. Email: ramprasad@auctiontiger.net,.
7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and password. Intending bidders are advised to
change only the password immediately upon receiving it from the service provider.
8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested bidders through Demand Draft/NEFT/RTGS
infavor of "Capri Global Capital Limited" on or before 30-Mar-2023.
9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards EMD in a sealed cover addressed to the
Authorized Officer, Capri Global Capital Limited Regional Office 9th floor, BBC Tower, Broadway Business Centre, Near Law Garden Circle Netaji Road, Ellisbridge, Ahmedabad, Gujrat-380009 latest by
03:00 PM on 30-Mar-2023. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No. (as mentioned above) for property of “Borrower Name.”.
10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who have quoted their bids over and above
the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited to enable them to allow only those bidders to participate in the online inter-se
bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.
11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited extension of “10” minutes each, i.e. the
end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.
13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri Global Capital Limited, Regional
Office9th floor, BBC Tower, Broadway Business Centre, Near Law Garden Circle Netaji Road, Ellisbridge, Ahmedabad, Gujrat-380009 and the Service Provider for getting declared as successful bidder in
the E-Auction Sale proceedings.
14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount within 15 days from the date of sale by
DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.
15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount already paid (including EMD) will be
forfeited and the property will be again put to sale.
16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.
17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer and the deposit the entire amount of sale price (after deduction of 1%
towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within such other extended time as deemed fit by the Authorised Officer, falling which the earnest
deposit will be forfeited.
18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate. Bids shall be made taking into
consideration of all the statutory dues pertaining to the property.
19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the necessary proof in respect of payment of all
taxes/charges.
20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.
21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later date before 15 days from
the scheduled date of sale, it will be displayed on the website of the service provider.
22.The decision of the Authorised Officer is final, binding and unquestionable.
23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.
24.Any Movable item (if any) lying in the property is not offered with this sale.
25.For further details and queries, contact Authorised Officer, Capri Global Capital Limited: Mr. Prabhat Barolia Mo. No. 9799395860 and for further inquiry Ms. Kalpana Chetanwala-7738039346.
26. This publication is also 15 (Fifteen) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest (Enforcement) Rules 2002, about
holding of auction sale on the above mentioned date / place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global
Capital Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in
such cases. In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as
back-up power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction

Loan Account No.

00051 20100000220,
00CE31 2000000031,
0008311 200000080

Darmand Motice Data
P23 08202 &
220920

R, 14,34 53224234

Borrower (g):

Guaramtor (s)Partner|s) /
Mortgagor(s)iDirector|s):

1. Ishwiar Ginning Pwt. Ltd.

2. 3hri Rameshbhai Jadavbhai
Gamdha, Being Dead through his
legal heirs & representatives,

2 1dignaben Wo. Rameshbhas

Possession Date
13.05.2022 &
206 2022

Propery Mo, 1 & 2
Reserved Price:
Rs. 525,00 000

EMD Rs. 52,50, 004y

Bid Incraase Amounl
Rs. 50,000/-

iphysical
possession)

Gamdha, 2.2 Beenaben Dio
Fameshbhi Gamdha [Married),
2.3 Kajal Dlo. Rameshbhi
Gamdha (Unmarried), 2.4 Parth
Sio. Rameshbhai Gamdha,
Being Minor Represented
through his Natural Guardian &

Tatal
Loan Dutstanding

Fs. 16,10.86.541/
Date - 31.01.2023

Mother- Jignaben Rameshbhai
Gamdha,

3. 3hri Ashok Manjibhai Gamdha,
4, Chetankumar Meghjibhai
Famani, 5. Shri Amitbha
Karshanbhai Dobariya, & Shn
Sanjaybhai Shambhulhai
Chovativa

Movable Property
(Machinery)

Reserved Price ;
Fa. &7 00, 000/-

EMD Re. 6,70, 000-

Bid Increase Amousnt
Rs. 50,000/

Mote : Movable properties of Ishwar Genning P, Ikd. as mentionsd inihe sale cum
auclion motice, EITHER will be sold before the sale of immovable properiies as
mentionad at Sr no.l and 2. OR will be sold jointly with the properties as
mardicnad al 3 no 1 and 2. Bul m any circumslances, immovable properlaes as
menfionad at 5rno 1 and 2 shall not be sald befors the sale of movable properlies
as mantioned in sale cum awction notice

1. Immovable Property-Industrial Factory Bullding with land are 11635-00 |
5q. mis. {non-agricultural for Industrial Purpose of Cotton Ginning and
pressing) of Bevenue Sursey No. 36 paiki 1 paikl of village Bilivala of Taluka- |
Gondal, & District Gondal, belonging to Ishwar Ginning Pvt. Ltd. (Physical |
Poszession) Bounded as under : East: Land of adjoin Survey Mo. 39 paik
West : Land of adjosn Suneey No. 36 paiki Morth : Land of adjoin survey no. |
36 paiki & land of sursey o, 3d paki Sowth : Adjoin 6-10 Mirs. wide Road

2. Immovable Property-Open Land (Non-agriculiural Band for general |
industrial purpose), Total area Sg, Mis, 1620-00 = Sq. Yards 638-13, 5q. Mis,
575-37 of Plot Mo. 1 with Reghts of use of commen plol area Sq. Yards 418- |
27, 5q.Mitrs. 350-57 and Internal road Sq. Yards 820-038, 5q. Mirs. 694-06; of |
Revenue Survey Mo, 36 paiki 2 paiki of village Bilivala of Taluka-Gondal, Dist, |
Rajkot. belonging to lshwar Glnning Pvt. Ltd. (Physical Possession)
Bounded as under; East: Land with construction of adjoin Survey No. 36 |
paiki, measuremant is 39-90 mL. West:Praperly of adjoin survey No. 37 paiki
North:Land of adjoin Survey No. 39 paiki, measurement is 28-12 mt., Land of |
adjoin Survey Mo. 18 paiki, measurament is 31-24 ml. South : Road and |
Others Property of Survey No. 38 Paiki 2 Mt measurement is 2299 mt

Movable Property: (Dizcription of Machinery)

(1) Steal Structure 18 D.R. Jumbo & Total Ginn Steel Wark (1 Nod) -
Mangalmurdi Machinery, (2] -10" Convieyer Cotton Seeds Feeding (240 Mas),
-12° Canweyer Cofton Seeds Feading {350 nos), -Elevalor Size 3°1.5 (40 |
nos), <Elevator & Convayer Driving Assembly Kit Gear Box Pulley Bel 4 |
nos), -Hot Box for Cotion{1 no.}, -Belt Conveyor all size (18 nos. ), -Super |
Cleaner Bucket (1 nos.) - Subh Steel Fabricalors, (3) -Different Types of TMT
(37 kg)=Ghanshyam Steel, (4) -Bell Press Withaut Oil & Electric Matar {1no.)
- 5. K. Sesl, {5) -Main Gale Paned, PF Panal , Disfribution Panel, Auto |
Maching Wpgin Pamel (3 nos.), -Heawy Duty Capacitor 200 KVA (200 n0s.), - |
11 KV Disyoser Dish (1 no.}- Giriraj Electric, (6) Different Types of Electrical
[barns (16at) - Girlray Electrs, (7)) LL Gris Box (1 box), Hydra — 68 Beral -6 (6
beral) - Shiv Traders, (8) Hydra - 68 Beral -6 {157 44 nog), LL Gris Box {150 5
kgl - Shiv Tradars, [9) Gaar ol (210 L) - Shiv Traderss, (10§ Weigh Bndge |
[Mos1)

Resenved Price:
Rs_ 8,80 50 000/-

EMD Rs. 68,05, 000

3. Ddhavaibhai Veljibhal
Bhaoraniva 4. Amarshi Manjibhad
dmnudiya 5. Jagdishbhai
Premjibhal Amrutiva 6. Ratikal
Pragjibhai Bhoraniyva 7. Jayantilal

Loan Account No. Damand Matice Data
00051 20100000155, o LRy
UU'_'5312":IE|IJU"_'IUE-IE:-4. Rs. 7,16 94 429/
0005311200000255 ]
035e5500n Lale
Borrow . P
TSN (ol 22.11.2021
Director|s) / Guarantor(s) / .
Mortgagor(s) bz
S5E5510N

1. Uncle Ceramic Pwvt. Lid. pe
2. Wirav Ratilal Bhosaniya

Total

Loan Qutstanding

Rs. 8,47 59 115/
Diate : 31.01.2023

Pragjibhal Bhoraniya

B. Bhavnavan Jayantilal
Bhaoraniya 9. Ghanshyamsinh
Lakthubha Zala

Bid Increase Amournt
Fs. 50,000/

1. All the piece an parcel of an immovable Ceramic Indusires Proposa |
proparty balonging 1o Mis. Uncle Ceramic Pvt, Lid. construcied Caramic |
Industries Labawr Quarier G.F. Bailt wp area 5q. Mt 159,71, FF. Built up area |
159.71, Lavalory Block Buil up Area sq. ML 40.53, Mon-agricultural and |
Caramic Indusines (Labour Quarlers) Construclion use, land of Survay MNo. |
251 within willage limits of Rangpar Taluka and Duest. Morks

Bounded as under ; East: Land af 5. Mo, 254 paiki 1 1s situated, West : Land |
of 5. Mo, 293 paki property of Sunfame Cerame: Praperty is sifuated, North © |
Road is situated, South : Land of 5. No. 296 is situated

2. &l the plece an parcel of an immovabbs properly-MA converled Cararnic
Industries Propose of R, 5. Mo, 284 P 1 al Village Rangpar adm, about
2055-00 84, Mirs in Constructed Production Shed, built up area 5857 34 sq. |
ML, underground tank built up area 3718, G.F. Office Building built up area |
278,14 and FF Office Building Busl up arsa 85464 32 sq. M1 Wilkin limits of
Ghuntu Village in Sub-dist. Maorhi. Dist. Marbi belong 1o Uncle Ceramic Pt |
Ltd.

Bounded as under : East : Land of 5_Mo. 294 paiki other hotdar's is situated, |
Wesl: Land of 5. No. 293 paiki 1 s situated, North © Road is situaled, South
Landof 5. Mo, 296 i= sibuated

Loan Account No.
000131180:0000537

Borrower {s) /
Guarantor(s) ' Morigagor(s) :

amand Matice Dale
C01.02.9022 &
07 .02 2022

Ris. 30,66, 179

Fesenved Price;
Rs. 25,775,000/

1. Ramjibhai Favjibhai Parmar,
Being Dead through his legal
heirs & representatives

1. 1Manjulaben Wio. Ramijibhai
Parmar, 1.2 Sanjay Sfa,
Famjibhai Parmar, 1.3 Anil Sio

Possession Date
28.07. M2z

(Symbolic
possession)

Ramjibhai Parmar, 1.4 Vipul Sio.
Ramjibhal Parmar, 1.5 Lakhan
Sin. Ramijiphai Parmar

2. Pratapbhai Mohanthai
Tharesha Being Dead through his
legal heirs & representatives,

Total
Loan Outstanding

Fs. 34,20, 992/
Dabe - 37012023

2.1 Hanshaben Wio. Pratapbhai
Tharssha, 2.2 Shailesh Sio.
Pratapbhai Tharesha,

2.3 Nikunj S/o. Pratapbhai
Tharesha, 2.4 Khushba Dfa.
Pratagbhai Tharesha

3. Govindbehai Khodabhai

Chauhan

EMD Rz, 2,57 500/-

Bid Increase Amonl
Rs. 50,000/

Immovaiie Hesidential Houss belonging 1o Ramjibhai Ravjikhai Farmar,
constructed on Plol No, 77 land admeasuring about 51.84 Sg. ML Of Non- |
Agriciene and Building Construction permission for residenhsl usa kKnown |
as "Rushikesh Park-2° consisting of Revenue Sunvey No, 583 paikea vide T, |

| P. Scheme Mo. 19, Final Plat No. 2272, City Survey Na. 51127, Cily Survey

Weard Mo, 18 within village limits of Villags Bakol, Tahuka & Dist, Rajkof which |
15 Baunded as fallows,

Bounded as under: East: ©F 5081 Wide Public Hoad,
Wasl: Plot Mo, 32, Norh - Plot Ma. 78, South . OMhers property on Plot Mo, T8

IMPORTANT &

Date, Time & Place of Auction

AL 300 prm. on 25.04.2023 at The Co-Operative Bank of Rajkot Ltd., Sahakar Sarta,
Panchnath Road, Rajkat - 360 001.

INFORMATION g3
REGARDING

Place of Submission of Bids

Authorized Officer, The Co-Operative Bank of Rajkot Lid
Sahakar Sarita, Panchnath Road Branch, Rajkot=360 001

3. | Last date for Submission of Bids

On or before 4.00 prm on 20,04 2023

AUCTION
PROCESS

4. | Date Time &

Contact Number of Public Inspection

D, 21.03.2023 between 10.00 am. to-5.00 pr.
For Gondal : 93139 26438 / For Morbi : 93139 28435 / For Rajkot : 93133 26434
* Abidder may, on his owmn chalce, Participale in the auction by making application in prescribed format which is available afangwith the offertender document on the

given office address mentioned hereabove. Sale is sinictly subject to terms and conditions incorporated in this adwertisement and the prescribed Bid ¢ Tender
Dacument a5 well as Security Interest [Enforcement) Rules 2002. This notice is also to be treated as a 30 days’ notice under Rule 8{6) and 9{1) of the Security
Interest Enforcement Rules, 2002 tathe Bormower'Co-Bormowen GuarantarMortgagor

Terms and Conditions of Auction : (1) The Bidder is obliged to exercise full due diligence in all respects, intluding to inspect each of the details of the property
manfionad above on the schaduled date & time. It shall be the responsibility of the bidders to inspect and salisfy themsalves about the asset and specification bafare
submittimg thee bid. The bidder can inspect the property in consultation with the dealing official as per the details provided. In case of any difficulty or need of assistance
befors or during fhe avclion process, may contact authorized officar, M, Mo, 903139 26434 of the Bank, [2) The sale is subjsct to confirmation by the Autharised Officer,
If the borrower'guarantar pays the antire outstanding amount in full befors the date of publication of notice for auction or imdting quotation or tender from public. no
auciion will be conduecied. (3) Mo one have first charge/prior charge under kaw on the subject properiylies) except Bank as found and known to the Bank. (4) The
Bidder shall remit Eamast Money Daposit (EMD) L. 10% of reserve price by Banker's chegue /DD /RTGS ) MEFT drawn in favour of Authorised Officer, The Co-
Cperative Bank of Rajkot Ltd along with the bid form in a Sealed Cover addressed to The Authorised Officer, The Co-Operative Bank of Rajkot Ltd upto 4.00 pmen or
before 20,04, 2023 Flease note thal, in reference 1o suceessiul bidder({s), EMD is adpestabie against the sale consideration EMD & refundatble 1o the unsuccessiul
biddens). The prospactive bidders are also advised 1o give compbete details of their accounts. [5) The highest bid received shalf becorme the base price of auclion for
the property and the bidders shall be aliowed to increase the bids beyond that amount. (6) The successful bidder shall depasit 25% of the bid amount immediately or
o end af the next woeking day of the sale baing knocked down in his/hesits favour inclusive of EMD of 10%. The Balance amount shall be paid by the purchasar tathe
Authorized Officer on or before 15th day from the confirmation of the sale of the immovable / movable propertylies) by Banker's Cheque /DD RTGS/MNEFT drawnin
favourof Authonized Officer, The Co-Opsrative Bank of Rajkat Lid, (7) The charges /lees payable for conveyance such as slamp duly, regestration fae, transher fes
maintenance charges, electricity charges etc shall be bome by the swccessful bidder and shall be the sole responsibility of successful badder only. The Authorised
Qrificer will not be eld responsible for any charge, lien, propery tax or any ofher dues to the Government or local body or any ofher authonty in respect of the property
urndar sale. (8) The Authorised officer has the absolute fght 1o accept or reject the bed or adjourn / postgone [ cancel the sale’'modify amy tlenms and condilions of the
sale or withdraw any Property or portion thereof from the auctian proceedings at any stage without assigning any reason thereof in case found necessary. [9) The sale
cartificale shall be isswad in the favour of succassiul bidder an depasit of full bid amaund as per the provisions of the Acl. Mo requas! for inclusionsubstitubion in the sale
certificate of names of any persong cther than those mentioned in the bid form shall be entertained. (10} This Motice is alzo o the Borrower(s) J Guarardor(s) in
parficular and the pullic in general. The Bomowers attenton is invited fo provisions of Sub — section (8} of the seclion 13 of the Act, in respect of tima available, to
redearn the secured assets. [11) For detailed terms and conditions of the sale, please refer to www.rajbank.in

B 'Sahakar Sarita’, Panchnath Road, Ragkot - 60 001 [Cufand)

successfully.
Place: GUJARAT Date : 14-March-2023

S0/-  Authorised Officer
The Co-operative Bank of Rajkot Ltd.

Date : 14.03.2023

& 0201 - 234454 | T2al0 @ Facc 0291 - 2236682 Q info@rajbankin @ rajbanknet s
Place : Rajkot

e e ——

Sd/- (Authorised Officer) Capri Global Capital Ltd.

financialexp.epapr.in Ahmedabad
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